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Petitioner ls represented. Today the learned counsel

for the petitioner has submitted a copy of the Assam

Services (Pension) Amendment rules, 2018.

Heard the learned counsel for the petitioner and

perused the case record

The case of the petitioner Gayetry Ramchiary is that
she is the daughter of late Ram Chandra Ramchiary,

who died at his residence at village Gereki, PS Tezpur,

district Sonitpur on 25103120t8 due to illness. The

deceased was a permanent resident within the
jurisdiction of this court. The deceased was a driver in

the office of the Commandant, L5th SSB, Kajolgaon,

District Chirang and holder of PPO- 496340000097.

The mother of the petitioner Bhabani Ramchiary also

died on 17ll0l202L.

After the death of Ram Chandra Ramchiary, his wife

.' Bhabani Ramchiary was drawing pension In his place

and now after the death of Bhabani Ramchiary, the
petitioner, being an unmarried daughter of her

deceased parents, is entitled to receive the pension,

The petitioner has averred that she is the only fit
person to receive the pension of her deceased father.

She has further stated that there is no impediment

under section 370 of the Indian Succession Act or any

other provisions of law for grant of a succession

certificate in her favour. In view of the above the
petltioner has prayed for issuance of a succession

_ certificate in respect of the debts and securities of her
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deceased father, as narrated in the schedule appended
with the petition.

After the filing of the petition, notice was issued to the
concerned parties. None appeared to contest the case.

As such the case proceeded ex parte.

During the course of the proceeding the petitioner filed
her affidavit evidence, in which she reiterated all the
facts narrated in her petition. The petitioner has also
exhibited the death certificate of her father and
marked the same as Exhibit 1, The Pension Payment
Order of her deceased father as Exhibit 2, the death
certificate of her mother as Exhibit 3, the Aadhar card
of the petitioner as Exhibit 4 and the bank account of
the petitioner's mother as Exhibit 5.

PW 2 Khargeswar Mech is the uncle of the petitioner
and he has supported the petitioner's case in his

affidavit evidence,

It appears that the petitioner is an unmarried daughter
of her deceased parents and hence she ls entitled to
receive a succession certificate in respect of the debts
and securities of her deceased father. As such, the
petition is allowed. Let a succession certificate be

issued in favour of the petitioner, subject to payment
of the requisite court fees. With this order this case is '
disposed of.
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